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Election, do hereby solermuly affirm and stale on oath as under:-
i itrike out whichever is not spplicable)
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{1} 1 am a candidate set up by Tarh hﬁjium{ﬁ:mﬂe of the political pasty )/ am sontesting 4. a
Independent candidate,

(2} Details -i' PAN and status ﬂfl‘iling af lumme tax return :

SN & - Permanent | The financial year for | Totl income _—|
X E]! ARANDERA KU MAR | Account Number | which the last shown In Income |
r ﬂ N ["f (PAN} Income-tax return has | Tox Retum (in |
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{a) | The details of cases where the court has taken -
i cognizance, Sections of the Act and description An NE XY RE f !
L of the offence for which cognizance taken : |
Kﬁ\ {b) | Mame of the coun, Case No. and Date of order AuuUEYVALE ~_T— N '-
taking cogrizamce | . |
| (e1 | Details of Appeal (s) / Application{s) for revision 0 Qurry gE-!
'“‘i {if any) filed againsi the above arder(s) *
4. Cases in which I have been convicted by a coort of law(other those rererred i in Form 2&1
M e details of cases, Sections of the !_" T R e
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130 That | give heietn below the details of o e assets (movable and boamovable ete) of mvsel.

tww tpouse and all dependents:
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I Assets in joint name indicating the extent of joint ownership will also have to be given
2. Im case crﬁeﬁsiﬂnve‘smrm the details including Serial Number, Amount, Dare of Deposit, the Scheme.

Mame af Bad

Instituiion and Branch ane to be given

i, Value of Bonds/Share/Debentures us per the current market value in Stock Exchange {n respeet o1 lited

sinTnpanies and as per books in case of non- fisted companies should be given
4. Dependent’, here means u person, substantially dependent on the income of the candidate,
3. Details including mimount is 1o be given separately in respect of each investmcnit)

'S [Description <« Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
| N, | - = | |
L - = L ‘I X B ) I
iy ': Cash inilmnd % 1, Bl p007 80 41,600 80 A2 Y CNGIL i 2 NI |
(ii) | Details of Deposits in Bank N e
aceounts  (FDRs, Term Deposits -1l ML '
| and all other types of Deposits ja'm.iﬁ?-'- v W MTLL NILL
{ including saving accounts), -1 QnNEAALE
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aequired property
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Cost of Land (in case of
purchase)at the time of
| purchase :

%

Any Investment on the land by
way of development,

| construction eto,

Approximate Current market
vaiue
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N —
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sq. .}

Whether inherited property
{ Yes or NO)

Date of purchase in case of self
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Cost of Land (in case of
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way of development,
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I: Value of (i) to {v) above

215 ’] =

{

(6) I give herein below the details of liabilities) dues to

{Nate: Please give separate details of name of Ban
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k, institution, entity or individual and amount for each item)
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Aty oiher Liability
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ii} | CGeovel wment Dues:
Dues to departments dealing

seeomodation

|2 dot0<y | 3ooloy | |

r e - — el :_.___.:.._..__
I___a_fi'rlnu total of liabilities

| {

|! viith government | AL ML

| Dhues to departments dealing
with supply of water |

Dues to departments dealing |
with supply of electricity

with supply of

Dues to departments dealing i
telephones/mobiles

Dues to departments dealing
with govemnment transport
{including aircrafts and
belicopters)

A
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[ncome Tax Duess
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Service Tax, Dues
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(7) Details of profession or occupation: g
R || R Satial Sevvite,
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(8) My educational qualification is as under; — =3 G sl LfEyud— 4
¢ by MM EYUE-3
(Give details of highest School / Uni versity education with full form of the certificate/ diploma/ degree course)
(Name of the School /College/ University and the year in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate

ShSmLKum. 449 ¢ - DG KU PALY

DY

2. | Full postal address

2610, baify Roed PATAR-T
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"u\ . (other than those referred to in Form 26) i mr




[ Tt Tuial number o ;‘LI'IdiIIL_ cases whire the

: coor 5] have tehen cogniza [ T I
| i
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A, Moveable LL ; |
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) | Tmmovahle R { 1I
Asset _— e _ e e _
(i) | Purchaze Price and R =
Development Cost of le35ioes :hi
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3 Assei (Total Value) |
7| | Liahilities )
I (1) Government
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VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my  knowledge and belicf, no part of it is false and nothing material has besn concealed there from, | further

s of conviction or pending case against me other than those mentioned in items 3 and 4 above;
my F:Kﬁﬂulvdb nol have any asset or lizbility, other than those mentioned in itemg 5 and 6
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Note; | Affidavit snould be filed Intest by 3.0 M on the last date of filing nominations.
= Affidavit sunuld be sworn before an Lath Commissioner or Mugistrate of the First Class or before o Mot
Publiz.
A Al columng should be filled up and 10 eodumn 1o be left blank. I there is no infivmation o fumish iorespeoool
any irem, either "Nil™ or “Mot asplicable”, ns the case may be, should be mentioned
4 The affidavit should be either tvped or writrten legibly and neatly




ANNEXURE-I

The Following Case (s)/is/are pending against me in which cognizance has been tiken by the court:-

[ SLNo. Section of the Act. | The Court which | |
| has taken
‘ cognizance
T s 384, 387, 120, (BY 34 | C.LM. Bhojpur,
1L.P.C Ara
3 [ Ufs 341, 323, 341/64 | 1J'I:Ti ==
1 Uk d3TT IPC | CJM. Bhajpur,
| Ara
A _:_ T UB30TLRC _ﬁl
= | Uk 324,225, 114 1L.PC |

Case No.

Wa. §1/98 T.R. 1079/09

[ Ara Nawada PS {_HFI

I -Ei-ti..‘ ﬂl' ﬂrdl.r af the .

court laking

cogninee

Dated 16062003

~ T Gikarhata P.S. Case Mo

349

dated 31.08.2010
charge has been

framed.

Mo, 43704
IR, No. 215708

Ara Town S, Case | Court taken cu_un'izuncc _

Uifs 504 1.P.C.

Ara Town P.S. Case

Mo, 2705940

(G Mo, 288396

| Pending in the court of SDIM. |

[ Pending for cvidlnpéh the court |

 Details of appeal (s)/
application {s) for revision, et
If any filed against above
urder taking cognizance.

Blojpur Ara. He is on bail on d.
26,06, 2000

of Sri Saroj Kinti

ending in the court oF St
Pamita Singh

__fn-.-u_-.tTgaﬁm pending before
police. District-Bhojpur.

_Sa'i-h:JHil Rtimiar J M. ™ Class
Patan for evidence




I Uis 341506, LPC.  CIM., Pama Gandhi Maidan P.S. | r Smt. Neharika JM. 1", Class
| Case No.189/06 Patna for evidence.
T s 395, 34 1P.C C.IM.. Patna S.Tr. No, 104699 Assistant Session Judge 3" Patna
§ Uls 3644, 392 1P.C. Sadar Hazipur, P.5. 1T ind Sri Kaushal Kishore
I Case No.-4932002 Torevidence.
| S.Tr. No-320/2005 i '
9 Uis 394 LE.C. C.M. Balin | Narhari P.S. Case No, Pending
J_ 107446 .
L Lifs 26/29 (b) 30 Debri .S, Case No.- For Hearing.
424/02
1T | Wis 074, 353, 64 P CJM.Sasamm | S.0r Ne.s016 | " Forevidence
27 Arms Act. Karakat 08/09
1 s 75710 Narhari P.S. Case = \dd- Munsif Magistrate 4% |
| Na.-75/10 Balia, L.P.
|13 448,333, 504, 506, 1P.C. CIM. Dehri P.S. Case No.- " Class Sri Prakash for
191/03 evidence.
G.R, Mo, 950003
14 448,353,504, 307, LPC. | €M, ~ Darihat P'S. Case No, | | Class Sri Prakash for
27/03 :
| GLR.No. 94903 l
I3 455, 341, 342, 373_ 333, CJIM, Bikramganj P.5. C | FT 1Ind Susaram for evidence, |
333, 307, 304, 506. 510, ! : _"ﬂu.ﬁ-ia'?ﬂﬂ?
189, 1, 1LPC, 5.0, MNo-331/20
B L LY o = | = N

Pl




6 | 302. 149, 353 and 27 Arms CIM. Karpkat 1408
Act, .17 Mo.-46d/ 1998
17 147, 149, 323304, 109, FTC-IV Sasaram (M) P'S. Case
504 LP.C. No. 0872008
S.Tr. No=491/10
Y . o if d s
. B CIM, Durgawali P.S. Case Pumﬁng-;pﬁﬁiim-ﬂhnbhm
No. 122/1995 (Kaimwin)
19 353. 385, 189, 506 CIM Sasaram (M) P.S. Case |
No. 39907
20 . : G 1649106 Pending in the count of S.0J.M
T il 414 Karakat 999 | S.DJM., Bikramganj. Pending
- | 347,323, 325, 37934 | Nastiganj 138/09 | S.0.JM.. Bikramganj. Pending
23 | Case No. 424/202 o Pending in C.LM. Sasaram.




ANNEXURE-2

NARENDRA KUMAR PANDEY, BANK DETAILS

S.B.l BIHAR BIDHAN SABHA PATMNA
AT NO-10839463473

RS.-9,38 561.77 BALANCE

F.N.B. PIRO, BHOJPUR
AIC.NO:-493000100275105
RS.-66,184.00 BALANCE

S.B.l DALMIA NAGAR, ROHTAS.
AC NO:-11354781320

RS.-15,523.00 BALANCE

L.1.C. POLICY-15 Lacs.

Per year premium= Rs. 1.24 Lacs.




ANNEXURE-3

Agriculture lands belong to Sri Narendra Kumar Pandey

| SLNo. Land Mauza PlotNo. | Khata | Rakva | Market Value |
At time
ED Paharma 344 | 58 16 Decimals | 55,000/
| Jagdishpur (Deo) 12300 474 26 Decimals |
(i) 17493 | 2006 |
(i) 17493 2300 474 10 Decimals
2008
iy 17493 12658 474 16 Decimals |
~ [(w)17483 | 2658 576  8Decmals | = 3 guﬂ;
2006 474
| (v) 17493 12300 574 19 Decimals i
| 2006 472
3 Land Godi - o RN
; 248 | . 1
' 108 |69 fr=——= _!
}7 266 F — ]
R B 263 189 = 1
I 106 ! 183 Decimals [ - LJJ:E,MI;_
= 1 s gl el
T 244 69 . i
. 106
B 257 i
253 69 —
108 R
" |Land from partition | Khata Khesra | Rakva = Market value |
Nawadah, Medrupur | at time
59 g5 38 Decimals ' 1,55,000/-
m Total | 316 Decimals | 12,10,000/-
|_4 |'Land from Piro Bhojpur Khata No. | Khesra Rakva 58000000
! ! | 1418 A cimals
=" %&mﬁr,m—mﬁ;ﬂﬂ
-




ANNEXURE-4
EDUCATIONAL QUALIFICATION OF SRI NARENDRA KUMAR PANDEY

[SLNO Examination Year | Division | Board/University |
1 | Matric | 1982 I‘i“"Diu 'BSEB, Patna From Dalia High |
School, Dehn-on-sone
2 |inter (IA) | 1985 | 2"Div. | Magadh University, Bodh Gaya
3 B.A 1994 1" Div, iMagadh University, Bodh Gaya

IMA - 2001 1% Class i"u'eer Kunwar Singh University,

[ i Arrah, Bhojpur

S F— e

4
5 | PhD, 2008 i Veer Kunwar Singh University,

| Arrah, Bhojpur




ANNEXURE-5

DETAILS BANKS ACCOUNT OF Smt. GEETA PANDEY

W/O- SHRI NARENDRA KUMAR PANDEY, BANK DETAILS.

. 5 B.| Dalmia Magar, Rohtas.
AIC_NO:-0116543512
RS.-5100.00 BALANCE

_ CENTRAL CO-OPERATIVE BANK
AJC NO:-1847

RS.-13,000.00 BALANCE

. P.N.B. DEHRI|, ROHTAS.
AJC NO:-0606000100246083
RS.-28,942.00 BALANCE

. 5.B.l Rajbansi Nagar, Fatna.
AJC NO:-10287470882
RS.-12,35,729.00 BALANCE

. PERSONAL LOAN-8.00 Lacs.
. L1LC. POLICY-6 Lacs

Per year premium= Rs. 51,354.00 Lacs




ANNEXURE-6

DETAILS LAND OF Smt. GEETA PANDEY
WI/O-SRI NARENDRA KUMAR PANDEY

10,19 ¥ Decimals, Mauza-Chotka Maore, Rohtas,
Value-30 Lacs € Inhew T2y

54 Decimals, Mauza-Khemga Barun

Value-4 Lacs, ¢ 2eni )

Non-Agricultural- 8 Decimals, Mauza-Pali Road , Dehri Rohtas
in old House. ¢ “wha Ted )

ultural-

Walue-4 Lacs.

<} Katha, Mauza-Pali Road, Dehri, Rohtas.
Value-Gbass. 13-LE oy € (C-199429-1-2m8)




ANNEXURE-7

DETAILS EDUCATIONAL QUALIFICATION OF Smt. GEETA PANDEY

WIO- SRINARENDRA KUMAR PANDEY

'SI.No | Examination | Year | Division | Board/University
[ 1 [ Matric 1983 | 1% Div BSEB., Patna From Dalia High |
School, Dehn-on-sone
© 2 |inter(lLA) [1994 2" Div. |BIE.C,Patna
3 |BA | 2003 "1* Div. | Magadh University, Bodh Gaya i
4 [MA 2005 1% Class

Veer Kunwar Singh University, |

' Arrah, Bhojpur
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